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Commission under section 76, Order XXVI, Rule 4 of the Code of |
Civil Procedure (Rule 177)
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
- ORDINARY ORIGINAL CIVILJ URISDICTION

SUIT NO. OF 19
ceerereee ettt e st tar e e et e e e beiesaene PLAINTIFF.
versus
.................................................... .. DEFENDANT.
To
District JUAZE Of ....coceviiviniiiiirereectcseeeneen e " Greeting:

- Knowyethat this Courthas appomted you Commlssmner with power to appoint
any other person you may deem fit in this behalf, to take the examination, cross
examination and re-examination (viva voce or upon interrogatories) upon oath or -
solemn affirmation of ..........c.c...c.... and such other witness or witness as may be .
brought for such examination and this is to authorise and empower you, and such other
person as you may appoint in this behalf, to require the attendance of such witness
or witnesses for the purpose of being examined and to appoint, if necessary, an
interpreter to interpret the evidence of such witness or witnesses andithis i$ further to

~ authorise and empower you, and such other person as you may appoint in this behalf,
to administer oath or affirmation to such witness or withesses and interpreter
accordmg to the form of oath or affirmation hereunder endorsed, which each may
choose to take and this is further to direct you, and such other person as you may
appoint in this behalf, to appoint, previous to the execution of this Commission, a
certain time for executing the same, and to cause notice of such appointment to be duly
served uponthe said parties ortheiragentsat.........ooeeun. esaaesaes fourdaysbeforethe
execution hereof. And this is further to direct that the parties to the suit do appear,
before you or the person appointed by you, in person or by Advocate Apd thisis further
to direct that the examination of such witness or witnesses be commit\ed to writing in
the English language And this is furtherto direct that when you or the person appointed
by you in this behalf shall have do so taken the examination, you orlthe said person
through you, as the case may be, shall send the evidence and the exhibits together with
this commission under a sealed cover to the Prothonotary and Senior Master of the
ngh Court,

- Witness ....................... ., Chief Justice at Bombay aforesaid

Prothonotary and Senior Master



